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In exercise of the powers conferred by Section 8 of the High Court of Judicature
(Jurisdiction and Powers) Proclamation of 1955 and all other powers enabling in this behalf, the
Migh Court of Sikkim makes the following rules to amend the Sikkim High Court (Practice arid
Procedure) Rules, 2011. :

1. Short Title and Comme’rjcement: ‘ ,

() These Rules may be calied the “Sikkim High Court (Practice and Procedure) Amendment
Rules, 2021", ’

(b) These Rules shall come ipto force with immediate effect.

&

2.  Amendment of Appenfﬁx A (I1) of the Sikkim High Court (Practice and Procedure
Rules) 2011. ™ T
In the existing Appendix A {ll) under the heading “(1l) Other Civil Proceedings”, after serial
no. 20, the following shall be inserted: S

*“(21) Appeals under thé Commercial
Courts Act, 2015- ' Com.A.”

By Order,
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